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3 ' sh. S.K. BHatnagar .. Applicant

Versus i
Unién of India .. Respondents
For the épp]ﬁcamt .. None
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applicant. With a view to giv

to the applicant/his counsel, the case was again fixed ' ;

peremptorily for hearing today. Even today, the

applicant is represented by none. The case is 2
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therefore, dismissed for default. There shall be no : ad
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order as to costs.
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